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ORAL ORDER
Pronounced by Hon'ble Mr. P. Madhavan, Member(J)
The applicant has filed this OA under Section 19 of the Administrative

Tribunals Act, 1985 seeking the following reliefs:

“Declaring the selection list dated 14.10.2016 issued by the 2™

respondent regarding the selection of 3™ and 4" respondents as

concern and appointing them as Health Assistants as void,

invalid, arbitrary and illegal and quash the same, consequently

directing the 2™ respondent to appoint the applicant on the post

of Health Assistant in SC Reservation Category based on the

marks obtained in the selection list issued by the 2™ respondent

dated 14.10.2016 and pass such further order or other orders

and thereby render justice.”
2. When the matter came up for consideration, learned counsel for the
applicant submits that the 2™ respondent had issued a notification dt. 26.08.2015
for filling up various vacancies including the Health Assistant Posts and notified
20 vacancies. According to the applicant as per the notification 20 posts were
allotted for Vertical reservation and 4 posts were allotted in Horizontal reservation.
For Schedule Caste three posts were allotted in Vertical Reservation and the
applicant comes under the scheduled caste and his appointment should be
considered under the vertical reservation. He submits that in vertical reservation
one Mr. R. Karikalan who secured 62.01% was selected against SC reservation,
whereas the applicant who secured 73.85% was not selected is against the

selection procedure. The applicant made representations to the respondents

produced as Annexure A3 to A5 which are still pending with the respondents for
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consideration. He submits that the applicant will be satisfied if his representations
are disposed of by passing a speaking order within a time limit stipulated by this
Tribunal.

3. In view of the limited submission made and without going into the
substantive merits of the case, the competent authority is directed to consider
Annexure A3 to AS representations of the applicant dated 21.07.2017,
26.09.2019 and 26.09.2019 in accordance with law and pass a reasoned and
speaking order within a period of two months from the date of receipt of copy
of this order.

4. OA is disposed of at the admission stage.

(T. Jacob) (P. Madhavan)
Member(A) 21.01.2020 Member (J)
AS



